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371¢2r / ORDER

PERR.S. SYAL, VP :

This appeal by the assessee is directed against the order dated
17-10-2019 passed by the CIT(A)-4, Pune confirming the penalty
of Rs.1,54,93,953 imposed by the Assessing Officer u/s 271(1)(c)
of the Income-tax Act, 1961 in relation to the assessment year
2012-13.

2. At the outset, the Id. AR submitted that the appeal under
consideration has become infructuous because the quantum appeal
has gone under Vivad Se Vishwas Scheme. The Id. DR fairly

accepted the factual position stated on behalf of the assessee.
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Under these circumstances and without going into merits, we
dismiss the appeal as having become infructuous.

3. Inthe result, the appeal is dismissed.

Order pronounced in the Open Court on 31* May, 2022.
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